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Bill No. 15 of 2022

THE HIMACHAL PRADESH F'REEDOM OF RELIGION (AMENDMENT)
B[LL,2022

(As lNrnooucED rN THE LEGIsLATtvEAssnuelv)

BILL

to amend the Himachal Pradesh Freedom of Religion Act, 2019
(Act No. 13 of 2019).

BE it enacted by the LegislativeAssembly ofHimachal Pradesh in
the Seventy -third Year of the Republic of India as follows : -

1. This Act may be called the Himachal Pradesh Freedom of short titre

Religion (Amendment) Act, 2022.

2. In section 2 ofthe Himachal Pradesh Freedom of ReligionAcf, Amendment

2019 (hereinafter referred to as the "principal Act"), after clause (0, the Lt",i.,n z

following shall be insertd, namely:-

"(fa) "mass conversion" means a conversion wherein two or
more than two persons are converted at the same time;".

3. In section 4 ofthe principal Act- Amendment
of
section 4.(a) in the proviso, for the words "seven years", the words "ten

years" shall be substituted; and

(b) after the existing proviso, the following proviso(s) shall be

inserted, namely: -
"Provided further that whosoever intends to marry

a person of any religion other than the religion professed

by him and conceals his religion in such a manner ttrat the

other person whom he intends to marry, believes that his
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religion is tulythe one professed by him shall be punished

with imprisonment for aterrn, which shall not be less than

three years, but which may extend to ten years, and shall

also be liable to fine which shall not be less than Rupees

fifty thousand, but which may extend to Rupees one lakh:

Provided further that whosoever contravenes the
provisions of section 3 in respect of mass conversion
shall be punished with imprisonment for a term, which
shall not be less than five years, but which may extend to

ten years, and shall also be liable to fine which shall not
be less than Rupees one lakh, but which may extend to
Rupees one lakh fifty thousand:

Provided also that in case ofa second or subsequent

offence mentioned in this section, is committed, the term

of imprisonment shall not be less than seven years, but
may extend to ten years and shall also be liable to fine
rarhich shall notbe less thanRupees one lakhfiftythousand
which may extend to Rupees two lakh." .

4. ln section 7 ofthe principleAct,-

(a) ln sub-section (1), after the words "fraudulent means",

the words "and to the effect that he shall not take any

benefit ofhis parent religion orcaste afterconversion"
shall be inserted; and

(b) after sub-section (5), the following shall be inserted,
namely:-

"(5A) Whoever makes a false declaration under sub-

section (1), or who continues to take benefit ofhis
parent religion or caste even after conversion, shall

be punishedwith imprisonment for aterm which
shall not be less than two years but which may
extend to five years, and shall also be liable to fine
which shall not be less than Rupees fifty thousand
and may extend to Rupees one lakh.".
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5. After section 8 ofthe principal Ac! the following section shalt H,[f il:
be inserted, namely:-

"8A. Inquiry or investigation in respect of complaint
against conversion of religion.- No police offrcer below the
rank of Sub-Inspector shall inquire or investigate into the

complaints received in this behalf,".

6. In section 13 of the principal Act, after the words "non- Amendment

hilabale", the words "and tiable by the Court of Sessions" shall be inserted. ;l 
section



STATEMENT OF OBJECTSAND REASONS

The Hirnacheil PradeshFrcedom ofReligionAct,20l9.lvas enactrd u-itha vierv toprovide
Ihedorn ofrcligionbyprohibitionof'conversionltom one religkrnto anotherby misepresentation,

force, rurdue itrtlttenc,e, coerciotr, inducement or by arry liadulent means or by marriage and for
matlers connected therewith. However" in the said Act there was no provision to curb mass

conversion. Therefbre, a provision to this effbct is being made. Further. it is also being provided
trat the complaints received rurder theAct shall be investigated or inquired into by apolice ot1icer

not below the rank of Sub-Inspector. Moreover. the offences punishable under the Act r,r,ill be
triable by the Court of Sessiott^s. In order to make theAct more efl'ective some mintrr changes arc
being made in the punishment clauses.

This Bill seeks 1o achive the atbresaid <lbjectives.

(.IAI RAM THAKUR)
(;hief'\,[inisrar

SHIMLA:
2022The

l\ urt^"r,utr"J"'r.

2t d-
5.6H,.
Bqr+d g-t{r

FINANCIAL MEMORANDUM

-NIL.

MEMORANDUM REGARDTNG DELEGATED LEG ISLATION
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EXTRACT OF THE PROVISIONS OF THE HIIvIACHAL PRADESH FREEDOM OF
RELICION ACT' 2019 (ACT NO. 13 OF 2019) LIKELY TO BE AFFECTED By THrS
AMENDMENT BILL.

Sections

4. Punishment for contravention of provisions of section 3.-Whoever
contravenes the provisions of section 3 shall, without prejudice to any civil liability, be punished
with imprisonment for a term, which shall not be less than one year but which may extend to
five years and shall also be liable to pay fine: Provided that whoever conxavenes the provisions
of section 3 in respect of a minor, a woman or a person belonging to the Scheduled Caste or
Scheduled Tribe shall be punished with imprisonment for a term which shall not be less than two
years but which may extend to seven years and shall also be liable to pay fine :

7. Declaration before conversion of religion and pre-report about purification
Sanskar.{l) One who desires to be converted to other religion, shall give a declaration at
least one month in advance, on the proforma as may be prescribed, to the District Magistrate
or the Executive Magistrate specially authorized by the District Magistrate, of his intention, to
convert his religion on his own volition or free consent and without any force, coercion, undue
influence, inducement or fraudulent mearrs:

Provided that no notice shall be required if a person re-converts to his parent religion.

(2) The religious priest, who performs purification Sanskar or conversion ceremony
for converting any person of one religion to another religion, shall give one month's advance
notice of such Sanskar or conversion ceremony, on the proforma as may be prescribed, to the
District Magistrate or any other officer appointed for that purpose by the District Magistrate of
the district where such ceremony is proposed to be performed.

(3) The District Magistate, after receiving the ffirmation under sub-section (1) and
(2), shall conduct an inquiry through police or such agency as he deems fit, with regard to
intention, purpose and cause of proposed conversion.

(4) Contavention of zubsection (l) or zub-sectiotrQ) shall have the effect of rendering
the said conversion, illegal and void.

I



(5) Whoever contravenes the provisions of sub-section (l) shall be punished with
imprisonment for a term which shall not be less than three months, but may extend to one year

and shall also be liable to pay fine.

(6) Whoever contravenes the provisions of sub-section (2) shall be punished with
imprisonment for a term which shall not be less than six months, but may extend to two years

and shall also be liable to pay fine.

13. Offences to be cognizable and non-bailable.-Notwithstanding anything
contained in the Code of Criminal Procedure, 1973 (2 of 1974) every offence committed under

this Act shall be cognizable and non-bailable.
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